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MR,   CHAIRMAN:   Mr.   Sanyal.   Last 
question. 

SHRI SASANKASEKHAR SANYAL: Sir, 
in new of the grave and distressing situation and 
in view of the position that the Government has 
taken by joining the issue, may I know from the 
hon'ble Minister whether it is possible for him 
to go to the spot personally accompanied by a 
group of M.P.s to make an on the spot enquiry 
into the allegations and criticisms so that the 
Parliament can have a first-hand knowledge of 
things as they have taken place there and as 
things which may take place hereafter to the 
prejudice of the people and the nation? 

DR. K.L.RAO: I went to Ludhiana very 
recently, a few days ago. 1 saw things on the 
spot. I have made enquiries. And what I have 
stated is the correct fact. It is not correct that 
there was no power available to Punjab but the 
power was overdrawn. It was cautioned twice 
and when it did not restrict the off-take then the 
power was cut off, not otherwise. 

 ISMUGGLV^KJ o INDIAN FILMS 

♦327. SHRI D. THENGARI:|t SHRI 
JAGDISH PRASAD 

MATHUR: SHRI LAL 
K. ADVANI-: DR. BHAI 
MAHAVIR: SHRI N. K, 
SHEJWALKAR: SHRI PREM 
MANOHAR: SHRI J. P. 
YADAV: 

Will the Minister of FOREIGN TRADE be 
pleased to state; 

(a) whether the attention of Government 
has been drawn to the reported statement of the 
Chairman of the Indian Motion Pictures Export 
Corporation Ltd., to the effect that India has 
been incurring a loss of foreign exchange to the 
extent of about five crores of rupees every year 
due to the smuggling out of Indian films; and 

(b) if so, the precise information of Govern-
ment in this regard and the reaction of Govern-
ment thereto?] 

 

tfTHE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI A. 
C. GEORGE):   (a) Yes, Sir. 

(b) No reliable information is available 
regarding the smuggling of Indian films as well 
as precise loss of foreign exchange on this 
account. Various measures taken to check the 
smuggling of films include collection of 
-j-[   JEnglish translation. fThe question was 
actually asked on the floor of the House by Shri 
D. Thengari. 
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intelligence through reliable information and 
specialised sources keeping a vigilant eye on 
the baggage of passengers and patrolling of 
roads, coast and other vulnerable areas, and the 
sea.} 

SHRI A. C, GEORGE; Sir, I have tlie copy 
of the statement made by Mr, Tariq and there is 
no mention about any particular company or 
any particular individual. We have nude 
general enquiries and beyond that, there is no 
specific allegation. 

 

SHRI X.. CGEORGE: I was only saying that 
there is no specific reference in this particular 
statement. Regarding the general, enquiries, 
there is one case already in existence. Tne 
Enforcement Directorate of the Cabinet 
Secretariat has initiated proceedings against two 
groups, Shri U. S. Nihalani of Bombay and Shri 
G. M. Subnani also* of Bombay,, with allied 
concerns in Hong Kong,, etc. 

MR. CHAIRMAN: What happened irt those 
cases?   Please tell him, 

SHRI A. C. GEORGE: It is a case under 
foreign exchange violation and a show-cause 
notice has been issued.   .   , 

MR. CHAIRMAN;   It is not a case of. 
smuggling? 

SHRI A, C. GEORGE: It is a case of 
violation of foreign exchange regulations. 

MR. CHAIRMAN: The question is about, 
smuggling. 

SHRI A, C. GEORGE: Smuggling naturally 
involves violation of foreign exchange 
regulations. 

 

 

Mr, Minister, have you anything to say?' 
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SHRI A. C. GEORGE: Sir, this smuggling 

in films happens when passengers smuggle it out 
as acompanied or unaccompanied baggages. 
Secondly, there is the possibility that without 
proper authority, it is taken out of the country 
for screening. 

Thirdly, at the time of exporting the films, 
the exporter indulges in underinvoicing. In 
order to prevent this, as early as 1967 the 
Government of India decided to canalise it 
through thi Indian Motion Pictures Export 
Corporation. But there was a case against this 
proceeding in the Bombay High Court and the 
legal decision was since the IMPEC has got 
private shares, this amounted to discrimination. 
We are seriously considering the possibility of 
exporting films through the State Trading 
Corporation. 

SHRI LAL K. ADVANI: In the statement 
that has been referred to in this question three, 
specific allegations have been made. Firstly, in 
respect of Air India I would like to know 
whether the statement of the IMPEC Chairman 
that Air India is involved or certain employees 
of Air India are involved in smuggling has been 
investigated into or not. Secondly. . . 

MR. CHAIRMAN: Kindly put only one 
question. 

SHRI LAL K. ADVANI: Sir, his answer to 
the original question was not comprehensive. 

Secondly, a specific mention has been made 
of a trader in Dubai that he has smuggled 147 
feature films which he is prepared to sell for a 
song. What has been found in this regard ? I 
would also like to know.   .   . 

MR. CHAIRMAN: It is not right that each 
Member should put more than one question. 

SHRI LAL K. ADVANI: Sir, if the original 
question had been answered completely I would 
have no need to put these two questions. 

MR. CHAIRMAN: If you put three 
questions, then I will have to permit everybody 
to put many questions. 

SHRI LAL K. ADVANI: If the original 
reply had been comprehensive and complete in 
respect of the question, I would have to put only 
this question: What is the Government thinking 
in respect of contacting the other Governments 
concerned, particularly in the Middle-East 
where these smuggled films are shown, to 
restrict the exhibition of the films there? Has 
any step been taken in this regard? 

SHRI A. C. GEORGE: I will have to repeat 
that we have got a copy of the statement issued 
by Mr. Tariq and there is no specific mention 
about any company or any particular individual. 
Regarding the point raised by the honourable 
Member about appropriate steps, screening is 
done in foreign countries and we are in touch 
with them and within the limits of two 
Governments we will make our best efforts to 
see that such malpractices are prevented. 

SHRI LAL K. ADVANI: I have the state-
ment which appeared in the Press in which was 
made the allegation against both Air India and 
the trader in Dubai. The Minister says there is 
no reference. He must be having the full text 
which certainly should be more comprehensive 
than this Press report. If he wants it, I can lay 
this on the Table of the House. . . 

MR. CHAIRMAN: That is only a Press 
report. 
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Jt Perhaps he is not able to understand it. 

{Interruptions) 

MR. CHAIRMAN: Mr. Minister, let the 
House know whether Air India and the other 
thing which has been mentioned by Mr. Advani 
have been mentioned in that statement. 

SHRI A. C. GEORGE: I have got a copy of 
the statement and there is absolutely no 
mention of these things. 

DR. BHAI MAHAVIR: I would like to draw 
the attention of the Minister to the fact that a 
film is not a thing which can be quietly taken 
away and quietly consumed in another country. 
So, has he tried to verify it? And if there is any 
smuggling our diplomatic missions abroad, our 
commercial attaches attached to these 
diplomatic missions, should be able to say when 
and where Indian pictures are exhibited. I would 
like to know, if you do not have that statement, 
whether efforts were made to verify from our 
diplomatic missions the number of pictures that 
have been exhibited. And from that have we 
tried to trace whether there was a lawful permit 
for the export of those films, and whether this 
type of activity will be checked through the new 
arrangement that is sought to be made where the 
import of foreign film concept has been 
suspended and some new arrangement has been 
sought to be made? 

SHRI L. N. MISHRA: It is a fact that there 
is smuggling of Indian films. There are no two 
opinions on that. The value may be Rs. 5 crores 
or Rs. 7 crores. It is anybody's guess. What Shri 
Tariq said was about his experience when he 
visited some of the countries in the Middle East 
and Latin America. That is his statement and he 
said that smuggling of Indian films worth Rs. 5 
crores is being resorted to by various agencies. 
Mainly it was in the Middle East and Latin 
America and some of the African countries. The 
only remedy is to canalise the export of films 
and we are going to do it. I am not saying that 
100 per cent it can be stopped. But that alone 
can stop this because private traders are also 
there and they take 30 or 50 films with them 
maybe with the connivance of officers. But I 
admit that smuggling is there.   I am not 
denying it. 
But we are trying to stop it.  We are in touch 

■ 

with our embassies and other government in 
this connection. 

DR. BHAI MAHAVIR: My question has 
not been touched. He has confessed. That is 
very good. Confessions are very good. But I 
asked whether film is a thing which can be 
secretly kept. It has to be exhibited and pub-
lished. Did the government make efforts to find 
out from our diplomatic missions whether they 
are being exhibited and if so how they reached 
there? 

SHRI L. N. MISHRA: I have said so. I have 
contacted our embassies and foreign 
governments. 

DR. BHAI MAHAVIR: With that results ? 

 

SHRI LAL K. ADVANI: On the basis of 
facts I can say that he is deliberately misleading 
the House. When he makes a false statement, 
we can do nothing else but to acdept the state-
ment in the 'Hindustan Times' dated 22nd 
December. In cases of this kind, I would 
request you to haul up the Minister and ask him 
to furnish a statement. The statement says.   .   . 

MR. CHAIRMAN: You kindly resume 
your seat.   I have not called you. 

SHRI LAL K. ADVANI: If the Minister 
makes a statement like that, what to do about 
that?   There is reference to that. 

SHRI A. C. GEORGE: I can read out the 
statement. 

DR. BHAI MAHAVIR: You inspect the 
cutting yourself. 
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MR. CHAIRMAN: The Minister can lay 
the statement on the Table of the House. 
Newspaper reports may pay anything. We are 
concerned with the statement. 

SHRILALK. ADVANI: I rise on a point of 
order. Here is a question based on the specific 
statement made by the Chairman of the Motion 
Pictures Export Corporation. The Minister 
should have come out with full facts.. . 

MR. CHAIRMAN: The Minister will lay 
the official statement on the Table of the 
House.   That should be enough. 

 
"Whether the attention of the Government 

has been drawn to the reported statement of 
the Chairman of the Indian Motion Pictures 
Export Corporation Ltd. to the effect that India 
has been incurring a loss of foreign exchange 
due to smuggling." 

 

 
"People in the film industry and half a 

dozen airlines including Air India are blamed 
for the smuggling." 

 
SHRI A. C. GEORGE: Sir, the hon. 

Members have not asked about any statement 
made in any particular newspaper. I am having 
an authorised version and I can go only by that 
statement. If the hon. Members insist, I can ask 
for a clarification from the Chair. 

MR. CHAIRMAN: Yes, Mr. Prem 
Manohar.   Not here. Yes, Mr. Yadav. 

 
SHRI A. C. GEORGE: Sir, it was made 

clear in this House just now that it is a fact that 
smuggling is going on in films and on an earlier 
occasion 1 specifically mentioned that in 1967 
itself, aware of the fact of smuggling, the 
Government of India took necessary measures 
and tried to canalise the export of films 
through the IMPEC. Then, there was a case in 
the Bombay High Court. So, Sir, we are trying 
to take the best measures so that the legal 
obstructions may not be there and it is our 
intention to canalise the export of films 



15 Oral Answers [RAJYASABHA] to Questions 16 

through the STC which is a 100% Government 
undertaking. 

MR. CHAIRMAN: I think this question has been 
fairly thrashed out and I think it will be no use 
prolonging this. Yes, the next question. 

SHRI KAMALANATHAN: Sir, I want' to put a 
question. 

SHRI N. G. GORAY: Sir, he has been trying to 
catch your eyes. 

MR. CHAIRMAN: Yes, the next question. 

*328. {The questioner {Sardar Curcharan Singh 
Tohra) was absent, for answer, vide col. 33 infra.) 

DEMONSTRATION  BY ALL INDIA  RAILWAY 
EMPLOYEES' CONFEDERATION, MADURAI UNIT 

*329.  SHRI K. C. PANDA: 
SHRI DAHYABHAI V. PATEL:f 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that there was a 
demonstration by the All India Railway Employees' 
Confederation, Madurai Unit, in front of the 
Divisional Superintendent's Office, Madurai, on the 
23rd August, 1971 against anti-labour policies of the 
Divisional Superintendent; 

(b) whether it is a fact that the Divisional 
Superintendent refused to accept a Memorandum 
from the representatives of the Confederation ; 

(c) if so, whether there is any standing 
insurctions to the Officers not to accept any 
representations from other than the two recognised 
Federations; and 

(d) if the answer to part (c) above be in the 
affirmative, whether Government propose to issue 
necessary instructions to the officers to consider 
representations on staff grievances received from the 
Confederation and its constituent categorical unions? 

THE DEPUTY MINISTER IN THE MINISTRY 
OF RAILWAYS (SHRI MOHD. SHAFI 
QURESHI):  (a) There was a demons- 

frhe question was actually asked on the floor of 
the House by Shri Dahyabhai V. Patel. 

tration on 23-8-71 by the unrecognised Unions. 
(b) The Divisional Superintendent was on leave 

on that day; and the question of his refusal did not 
arise. 

(c) and (d) The practice is not to deal with any 
unrecognised body or to accept any representations 
or memorandum from such bodies No change in the 
present policy is proposed. 

SHRI DAHYABHAI V. PATEL: Sir, do I 
understand from the hon. Minister that when a group 
of employees of any Government undertaking like 
the railways feel aggrieved, they are not at liberty 
make a representation to the superior officers? That is 
what these speople did. 

SHRI MOHD. SHAFI QURESHI: Sir, it was 
made clear that we are prepared to negotiate and talk 
to any Union, but we are not prepared to enter into 
any correspondence with any unrecognised Union. 

MR. CHAIRMAN:   Yes, another question. 

SHRI DAHYABHAI V. PATEL: Sir, I would like 
a clarification from the hon. Minister: If aggrieved 
people get together and make a representation, how do 
they become a Union ? And, Sir, even if they become 
a Union, what is wrong in asking what their 
grievances are? Do you stand on such technicalities 
and do you allow such things of non-recognised 
Unions coming in your way? Even if you refuse re-
cognition, if the grievances are genuine, why should 
not the Government undertakings like the railways 
take a reasonable view and see that the grievances are 
redressed? Sir, I submit that the hon. Minister should 
reconsider it. 

SHRI MOHD. SHAFI QURESHI: Sir, there is no 
question of reconsideration of the issue. Individual 
grievances_can be heard by the officers themselves 
and there is no question of such things. 

MR. CHAIRMAN:   Yes, Mr. Yadav. 

 


